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THE ABOVE CASE IN COMPLIANCE WITH THE ORDER DATED
25/06/2025 IN OA NO. 73/2023 (SZ)

[, Rameena V.V, Environmental Engineer, Kerala State Pollution Control
Board, District Office, Kozhikode do hereby solemnly affirm and state as

follows.

1. I am the Environmental Engineer, Kerala State Pollution Control Board,
District Office, Kozhikode, (herein after referred to as Board) and duly
authorized to represent the 3" respondent in the above case. I am aware of
the facts affirmed by me in this report. | am swearing this report based on
the best of my knowledge, information and belief and the facts revealed

from the records.

2. It is respectfully submitted that, vide its order dated 25" June 2025 in OA

No:73/2023 (SZ), the Hon'ble National Green Tribunal had directed that
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“The Department of Mining and Geology is directed to file its report well
in advance and serve a copy on the Kerala SPCB, enabling the Board to
impose environmental compensation for the illegal mining activity, based

on the assessment carried out by the Department of Mining and Geology”

. It is respectfully submitted that in compliance with the above, Board
received a copy of assessment report filed by the Department of Mining
and Geology before Hon’ble Tribunal which is produced herewith and
marked as Annexure R3 (a). The excess quantity of granite building
stone illegally mined by the quarry is reproduced in the report submitted
by the Geologist. The Hon’ble National Green Tribunal has directed the
Board to calculate the Environmental Compensation for the illegal mining
carried out in the quarry based on the above report. However, vide
interim order dated 27.08.2025 of Hon’ble High Court of Kerala in WPC
32377/2025, the order dated 12.06.2025 of the District Geologist which
contained the assessment of quantity of illegally quarried granite building
stone, has been stayed by the Hon’ble High Court. This order dated
12.06.2025 of the District Geologist is the Annexure | of the report filed
by the Department of Mining & Geology before the Hon’ble Tribunal. A
true copy of the High Court order is produced herewith and marked as

Annexure R3 (b).

. The Honble High Court has ordered vide order dated 12.03.2026 that the
interim order dated 27.08.2025 is extended till 28.05.2026, the date of
next posting. A true copy of the High court order dated 12.03.2026 is

produced herewith and marked as Annexure R3 (c¢).
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Hence it is respectfully reported that the Board is unable to assess the
Environmental Compensation, since the quantity of illegally quarried
granite building stone assessed by the Department of Mining & Geology

is stayed by Hon’ble High Court.

All the facts stated above are true to the best of my knowledge,

information and belief.
Dated this the 26" day of March, 2026.

For and on behalf of the Kerala State Pollution Control Board

%

Rameéna V.V
Environmental Engineer
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Report in 0.A 73/2023 (Old No. 294/2022) filed by Shri Balan C. K
before the Hon’ble National Green Tribunal

The OA 73/2023 (earlier 294 /2022-PB) was filed by Shri. Balan against
the quarrying activities in Re-survey no 29 part of Shivapuram village
Koyilandi Taluk, Kozhikode District. The Hon’ble National Green Tribunal in
the order dated 04.05.2022 has directed that “We accordingly constitute Joint
Committee of SEIAA, State PCB and Collector, Kozhikode and direct the same
to verify the factual position, look into the grievances of the applicants and take
remedial action in accordance with law by following due process within one
month from the date of receipt of a copy of this order. Collector, Kozhikode will
be the nodal agency for co-ordination and compliance. Factual and action taken
report may be furnished within two months”.

It is humbly submitted that a quarrying lease vide proceedings no
696/2009-10/9758/M3/2009 dated 22.03.2010 was granted to Smt. Indira
Managing partner. M/s Geo Enterprises, Iyyad P. O, Unnikulam, Kozhikode
for quaﬁ“ying of granite building stone over an area of 2.6305 Hectares of patta
land compnsmg Resurvey no. 29 part of Shivapuram v111age Koyilandi taluk,
Kozhikode District. The quarrying lease was granted as per Kerala Minor
Mineral Concession Rule 1967 for a period of 12 years upto 18.04.2022. In
compliance with the order of the Hon’ble National Green Tribunal the District
Collector Kozhikode has conducted an online meeting and instructed to
assess the quarry énd to quantify the granite building stone which was
quarried in excess from the above said lease area. The site was inspected by
this respondent on 05.01.2022 along with Taluk Surveyor and Village Field
Assistant. Since the central portion of the quarry was immersed in water, the
quantification of the granite building stone cannot be made. The survey
sketch 1ssued by the Taluk surveyor was without indicating the depth of
quau-ymg, hence this respondent was not able to quantify the granite building
stone excavated from the aforesaid area. The difficulties faced by the office for
the Quanﬁﬁca’tion. of the granite. building stone was reported before the
District Collector vide letter no DOKOZ-DMG/96/2023-M dated 18-01-2023.
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The status report on inspection was submitted before the District Collector
vide letter no. DOKOZ-DMG/96/2023-M dated 03-02-2023. The District
Collector Kozhikode instructed to conduct a hydrographic survey in the said
area. For that the Chief Hydrographer vide letter no HSW/349/2023-C1
dated 17.05.2023 informed this respondent to remit an amount of Rs
134662 /- as survey charges and GST. Since the office of this respondent do
not have any allotted amount from the Government to remit for the survey the
same was reported before the District Collector vide letter no DOKOZ-
DMG/96/2023-M dated 21.08.2023.

As a part of investigation from the Vigilance and Anti-Corruption
Bureau joint inspection was conducted in the said site with the Revenue
Department and Fire Force for quantifying the granite building stone quarried
from the land. Even though the assessment were made report/survey sketch
has not yet been received in the office of this respondent. Hence letter no.
DOKOZ-DMG/96/2023-M was sent to Director Mining and Geology informing
the details and to provide necessary help for surveying by the Department
Surveyor. Based on that the Department Surveyor inspected the site on
17.05.2024 and survey sketch quantifying the granite building stone quarried
was submitted on 10.06.2024. The copy the sketch  enclosed herewith as
Annexure. The Hon’ble National Green Tribunal in the order dated 28.11.2023
has directed to compute the violation of damages. In the order dated
10.01.2024 it Was dirécted that the Department of Mirﬁng and Geolog has to
file an additional report regarding the violation and the action taken in this
regard. In the order dated 7/02/2025, the direction was to file the report
regarding the quantity of granite building stone quarried from the aforesaid

site.

The violations noticed in the aforesaid lease area includes: (1) The
quarrying in the lease has encroached the adjoining land and the buffer zone,
(2) Proper benching system was not maintained in the lease area, (3 )Violation
of mining plan noticed (4)Quarrying exceeded the limit of quantity granted as
per lease, (3) Excess quantity of 1656456.423 MT of granite building stone
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- was excavated in violation of Kerala Minor Mineral Concession Rules 1967

and of Kerala Minor Mineral Concession Rules 2015.

It is submitted that as per the Surveyed Sketch of the Department
Surveyor about 880949.61M3 (2202374.025 MT) of granite building stone
has been quarried out from the lease and adjoining areas. In order to take
action on illicit quarrying as per Rule 108(2) of Kerala Minor Mineral
Concession Rules 2015, show cause notice no. DOKOZ-DMG/96/2023-M
dated 20.03.2025 was issued to the lease owner to explain his part regarding
excess quarrying. The lessee on 23/04/2025 has submitted a reply regarding
the leases, permit which were acquired for quarrying in the said land since
1987. It was pointed out that the land was acquired on 1986 and commence
quarrying since then. The details includes:

Quarrying permit no. 54/86-87/MM/GS/7744/G13/86 dated 17/12/86
which was issued by the Director of Mining & Geology for a period of 1 Year
in the name of Shri Madhavan Nair, Eradiyil House, Iyyad P.0O.,2.37 acres of
land in Re Sy No. 29/pt in Sivapuram Village, Quilandy Taluk, Kozhikode
District

Quarrying lease no. 308/87-88/7398/G13/87 dated 4/10/87 issued by
Director of Miﬁing & Geology for a period of 12 years in the name of M/s Geo
Enterprises, Koyilot Para, Iyyad for a period of 12 years comprising in 2.37
Acres of land in 29/ Pt. in Sivapuram Village, Quilandy Taluk, Kozhikode
District.

Quarrying lease no. 278./ 94-95/4949/M4 /94 dated 06/10/1994 issued by
Director of Mining 8 Geology for a period of 12 years in the name of M/s Geo
Enterprises, Koyilot para, Iyyad comprising in 5.40 Acres of land in Re Sy
No. 29/ Pt. in Sivapuram Village, Quilandy Taluk, Kozhikode District

Quarrying lease no. 696/2009-10/9758/M3/2009 dated 22.03.2010 was
granted by the Director of Mining & Geology for a period of 12 years to Smt.
Indira Managing Partner. M/s Geo Enterprises, Iyyad P. O, Unnikulam,
Kozhikode for quarrying of granite building stone over an area of 2.6305
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Hectares of patta land comprising Resurvey no. 29 part of Shivapuram village,
Koyilandi taluk, Kozhikode District.

The lessee on 29/3/2025 has submit a request for considering the
compounding of the offence on illicit quarrying of granite building stone
quarried as per the adalath scheme vide the Government order
No.18/2025/ID dated 28/02/2025.The quantity of granite building stone
illicitly quarried was assessed as 1676040 MT. While consideﬁng
compounding for illicit quarrying as per the Adalath Scheme, the lessee has
to remit the royalty and price of Rs 55184520/- and a compounding fee of Rs
500000/-. Hence a total amount of Rs 55684520/ (Five Crores Fifty Six
Lakhs Eighty Four Thousand Five Hundred and Twenty Rupees) has to be
remitted by the lessee. Proceedings order No. 15/2025-26/ DOKOZ-
DMG/ 96/2023-M dated 12-06-2025 was issued as per Kerala Minor Mineral
Concession Rules 1967/ Kerala Minor Mineral Concession Rules 2015 and
Government order No.18/2025/ID dated 28/02/2025. The copy of the said
order and translated English version is enclosed herewith as Annexure 1.

The details on the granite building stone quarried as per the proceedings order

is as below:

Granite Building Stone quarried from the quarrying lease as per the survey
sketch submitted by the department surveyor - 445545.950 M3

Granite Building Stone quarried from the quarrying lease which is marked as
water logged in the survey sketch — 155560.100 M3

Granite Building Stone quarried from the buffer zone — 79911.740 M3

Granite Building Stone quarried from the area marked as water logged in the
buffer zone - 10283.400 M3

Granite Building Stone quarried outside the quarrying lease area -
187258.4820 M3

Granite Building Stone quarried in the area marked as water logged outside

the lease area- 2321 M3
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Total Granite Building Stone quarried from the said area ~ 880949 61 M3
(2202374.025 MT) ---1

Quantity of Granite Building Stone permitted to be quarried in the said area
—526333.602 MT ----II

Quantity of Granite Building Stone compounded during the lease period on
excess quarrying as per Rule 108(2) of KMMCR 2015~ 38186 MT

Quantity of Granite Building Stone illicitly quarried — (I )= 1676040.423 MT

As per the quantification this respondent has initiated action on realising the
royalty, price and fine for excess quarrying of 1676040.423 MT of granite
building stone based on Government order No. 18/2025/ID dated
28/02/2023. The lessee has not submitted any reply or remitted the amount
due to the Government as per the aforesaid proceeding order.

All the facts furnished above are true and correct to best of my knowledge and
belief.

Dated this on 5 day of July 2025.

District Geologist
Kozhikode




Prnegine - |
Tgum - T

{(a00mA@ : 6w, aeE .cdl.agony, sfeaogediay’ )

QRey@o:- auilge  eulmmeEmnge-@RMWIH® eumme @odeler’ ey @sd msas]
oVl @lEBaMEY -rVosnuly]
myaim = (1) 2015 62l 68 06aMA AMOMI BrBINVaAUMS alSEBU3.

(2) 2023 eas car08 HOOMA MO SEBaVaHd eeaOD al5eeB(A,
(3) 22.03.2010 eai 696/2009-10/9758/M3/2008/DMG &1 MSaislste

(4) NGT gadated @l e . . 68 03 eaiy QOA73/2023 (Earlier
OA 294/2024-PB) maud sy’

(5) mogyesy udeaiwad 10.06.2024 ool @@ocass melw eyl
(6) 07.12.2024 clowvcioiear muoeal axdlewowm

(7) 20.03.2025 et DOKOZ-DMG/96/2023-M mud &006me @oerilenad
emogiany’

(8) mamges 29.03.2025 clawiwien Gocale

(8)23.04.2025 o2l ®@:ud Muadafal Qs

15/2025-26/D0KOZ-DMG/96/2023-M ’ 12.06.2025

SHOW)

eoodlemos aloilad emowlenend @ogesiad Wlagyee allsgieliad davdeq mamud 29
andglddents 2.6305 ©anpd Muorigw HERE] auMMmaEic mMaim (3) @®Ive 18.04.2022
@00l e esodialed’ alay’ erioaidlalgend. enigo Mm@ Wl eesmemad gadaoas
Wl e .mlea 0@ eag ayam (4) samieas pomealed @esiracomaeriied
asdialed’ elay qudeqd wdlewowm msowl ayaim (5) eapaf aicypossiaigepalen
@RSINMOOMOTIE  QKNMe Bl cdm:ela® cegal olgeagaul mam (7) &desme
So6mlenad emodiny’ madaloiman. walay moEed ayakn (8) @dd0s adasl aQacloficd
Annexure 2 @RW ceaeqsETIRiges @ @ BIWAIM MIWA M ety T7.12.1986 el
54/86-87/MS/GS/7744/G13/86 maud@ @iodloled’ ouddly @)eoee @vodl (aiaidamil.giamanamos’
o) Oasdddle) @osknoImoolcd aIMMe HalQ HABLIOR GRSAI QUBMEALPWMD.
@pdalafgerd. @soem 1986 enend camd uogl QOERMOGMR. 12 Qdeusoewgaks
04.10.1987 Q! AWWOHMWOS MSalSkHBo IHIRe 0.9591 SanRA@ muneiewy No.308/87-
88/7398/G13/87 aadiolerd alayo , 06.10.1994 ea1 No.278/94-95/4949/M4/94 MSaIsk® o ()0
2.1854 ean®p@ auoaioo’ 05.10.2006 awe  @wdialed elay’ peroelammogie aamoed sow

10



@

eIyl oMo  geawad eaddded  alae 8o awoRigaon®me
@dlalalgens. 6oaday cwausud aldlewouwlgiaiafe  @odloles elay olsoe @pad siges
QuIBBM’ e)mdsaikg‘e,ua aldleeoullymiaje 06.10.1994 o1 No.278/94-95/4949/M4/94 eflmiloay
laeanud  no@aseny’ eiepolgese. v sadmicd alm. @rmEa melow. gabamds
&aldadlg @pmad sfamoaro UITMWONJS CRAIBHSOS w&:@r}d&({a MIBESS) BRI
em@lg OO BAIQINMEIETS, ®OBBeS AQmuSIold para (7) (@20 c@mamgm‘lmﬂggg@o
wlalayoe aflegyedlons qudeqy momud 29 &S 5.9670 ©anHad muoete wr® ag@omy eqpdlen
EINOW  2arNid  caIIRIWeS®INMIR.  VIBOR) UBOIHEOS  eee:aKRITIRES
Goleoal wopendlemass TGO MORIPSARIMAY 0l @  (VesnIMWLey)
CRAIMEBI CHISTI DUMWUBERI OB aN0BEIEIQISIoEm@I6NT, afyallensedenddad
WOcaEd  GEMMIERAN  fladiwo MosiUlla] msaisl  mulledesama’ o svadandlend
aldllladeaigom ’dl!dym)m%; af)aty’ ardeleam. 6o G:oeragEBElm MsEman Adlewowm
@J800988 dleajodgaee avadlnfied almps eniad edmdswi YBased quadafesanay. ay.aim
(5) @dor. BmMWm aImme. MsoTiwmon mﬂgo«%}gmmﬂ%@g@’ @IBQ88 MSaSleelod
aflioe @omes el midancodepemy @dlolyesgamm. cawd @odialed elmia.
Dflemos” eaidan @dnesglod eummse’ Dol Sdlm:eiam Graaeud @osseimiad adnerls]
®lgenjgoniey alabsmu qaies cada.

MRal 5 )3 (moegcéai‘ qodeaIwd
mBe® eapafed idaley ekrdad laos 445545.950 M
QMM 621 dlmeled @rgal '

atogad caR@nw @Ry eapgaflad
coneqgoTivigenm. @ndlaled  elmied

155560.100 M

DUBOSOBO® RIVORY WlMBs QUMM Ol
Balselon ergal
eNtan@ erLo6eniad allawe sumMMeo ———

eaR admelod aoaal

Qrsgd CBIUW @R ccamggc&mﬁ@lggg
6n1n0d orvo6ikad aflae N 10283.400 M*
£2Kp SAleelod gl

S100kled el oJOQ_I@ adlae sumMMo

et Y BT 187258,420 M

QIO5A cauinw @yl s golalges

S1000fes oMt oo@ (e UMM, 2321 M3

02 edmefed araal

Bd@led’ elniad  aflawe aRed  eumme 880949.61 M®

®aly a:dlmefied aogal { =2202374.025 MT .........(1)
flod’ lnied pBalgan uoaion |

S N il | 526333.602 MT..(I)

@] mglolses e:dmaled apaal

11



®)

@RMUWIGH® IMMEHIY ©6 Bgaiw : 38186 MT
SOl@efe) eogal

@RMOWIH@BOD] EUMMo 62l BSAmGJled)

@gar (H) =1676040.423 MT
@OMUWIRH® UMMo TYalD 8 @RCAISH (J0R0 GBI a@emlyoilod @emuwlgmasw
QUDMe H2IQ7 1676040.423 MT exdimgloy coonadg, ol pmonicd X65184520/ - @i
afle  manilad 500000/ @aiqe eaidory X5,56,84,520 /- (@6l ea0s) @RMalN @RS
BIABKON aglsrarorsicnoesonikeao @REIYC OBKDY @al) 9 soadlriad
BRI, GREOOMalde CHEE 6OaMB AN  BEMBETVHMD  ceeUT al§o 2023
@J®@o MSais! ruiladlescmmosnsmay mcﬂmﬂg@&aggm.

aleirymeons

sfleaogaimy;
Signed by Manju C S CHeas

mledomoaliwlacl. wade .o, assmedss andssmad MJWM alegeEno

12



@ Domeladvs
Trcioms lschesd] "/“".‘”f af

Proceedings of the District Geologist, Mining and Geology Department, Kozhikode
(Present: Dr. Manju C.S, Geologist)

Subject:-
Mines and Minerals- Further action against illegal mining- regarding.
Reference:-
(1) Kerala Minor Mineral Concession Rules, 2015.
(2) Kerala Minor Mineral Concession Amendment Rules, 2023
(3) Proceeding order no 696/2009-10/9758/M3/2008 dated 22.03.2010
(4) Case No. 0A73/2023 (Earlier OA 294/2024-PB) filed by Mr. Balan CK
before NGT
(5) Sketch prepared and submitted by the Taluk Surveyor on 10.06.2024
(6) Site inspection dated 07:12:2024
(7) Show Cause Notice No. DOKOZ-DMG/96/2023-M dated 20.03.2025
(8) Your application dated 29.03.2025
(9) Your reply submitted on 23.04.2025

15/2025-26/DOKOZ-DMG/96/2023-M Dated-12.06.2025

ORDER

A quarrying lease was granted for the extraction of minerals from 2.6305 hectares of

land in Reserve No. 29 of Sivapuram Village, Koyilandy Taluk, Kozhikode District, valid up
- to 18.04.2022, as per reference (3). Putsuant to the order ini tiie case filed by Mr. Balan C.K
before the Hon’ble National Green Tribunal, as referred to in reference (4), and the sketch
prepared and submitted by the Taluk Surveyor (reference 5), a show cause notice was issued
vide reference (7). In response, a reply was submitted by you as per reference (8)- In your reply,
it was stated that the quarry was being operated under Quarrying Permit No. 54/86-87
MS/GS/7744 G13/86 dated 17.12.1986, granted to Mr. E. Madhavan Nair and recorded as
Annexure 2. However, the quantity of material excavated under this permit could not be
ascertained. Furthermore, the aforementioned land was purchased in 1986, and subsequently,
two separate quarrying leases were granted: A lease for 0.9591 hectares as per proceedings
Order No. 308/87-88/7398/G13/87 dated 04.10.1987, and a lease for 2.1854 hectares as per
proceedings Order No. 278/94-95/4949/M4/94 dated 06.10.1994, valid until 05.10.2006.

However, it has been informed that no records regarding the movement permits obtained under
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these leases are available. Upon examination of this office's records, details of the quarrying
lease under proceedings Order No. 278/94-95/4949/M4/94 dated 06.10. 1994 were retrieved. If
you require documents related to the movement permits issued, you may obtain certified copies
directly from this office. Additionally, in your reply, you did not submit any supporting
documents or court orders to substantiate the claim that the 5.9670 hectares of land in Survey
No. 29 of Sivapuram Village belong to the Malabar region, formerly part of the erstwhile
Madras State, or to prove that the private landowner holds mineral rights over the said land, as
noted under para (7). It is further informed that the assessment of environmental damage does
not fé.ll within the jurisdiction of this office. This office submits reports based on inspections
conducted during various periods to the Hon’ble High Court. It is hereby notified that you are

not exempt from the actions initiated based on the findings of illegal mining as referred to in
reference (5). The quantity of Granite Building Stone (GBS) excavated from the quarrying
lease area and adjoining areas has been considered during the Adalath proceedings, and the

relevant details are provided below.

According to reference 5, the quantity of 445545.950 m?
granite quarried from the quarrying lease in
the sketch given by the Taluk Surveyor

Quantity of granite quarried from the area | 155560.100 m3
covered by the Quarrying Lease shown in
the sketch as water logged

Excavated quantity of GBS from the buffer | 79911740 m® -
zone
Excavated quantity of GBS from the buffer | 10283.400 m’
zone recorded as water logged
Excavated quantity of GBS from outside the 187258.420
quarrying lease area
Excavated quantity of GBS from outside the 2321

quarrying lease area recorded as water

logged
Total Excavated quantity of GBS from the 880949.61
lease area 2202374.025 MT---~(I)

14
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Permitted quantity of GBS to excavated 526333.602 MT---(II)

from lease area
Compounded quantity of GBS for illegal 38186 MT

mining
[llegally Excavated quantity of GBS (I-II) 1676040.423 MT

As per the assessment conducted, the quantity of illegally quarried granite building
stone has been determined as 16, 76,040.423 metric tonnes (MT). Accordingly, the royalty and
price payable for the said quantity amounts to 25, 51, 84,520/~ (Rupees Five Crore Fifty-One
Lakh Eighty-Four Thousand Five Hundred and Twenty only). In addition, a fine of Z5, 00,000/-
(Rupees Five Lakh only) has been imposed. Hence, the total amount payable to this office is
Z5, 56, 84,520/- (Rupees Five Crore Fifty-Six Lakh Eighty-Four Thousand Five Hundred and
Twenty only). You are heieby directed to remit the above amount without delay. Failure to
comply will résult in appropriate legal action being initiated under the Kerala Minor Mineral -
Concession (Amendment) Rules, 2023.

Faithfully

Manju CS

Geologist, Kozhikode

Recipient:
1. Mrs. Indira.E, Managing Partner GEO Enterprises, Viriyambram
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algamglen) eesuol - @rule: aumm/ eemWle® aumm @slygld alaneem @aoaioDy -
Maaldlul ddeelalsf pomear odOejgalenmo.

QIQITLOIM (af)} Uda]

M.0.(00d) M0.18/2025/D il slmaimamajos. 28-02-2025

alRIDBUo:-

1

2
3.

25.08.2023 &1 (M.9. (06)d) Mo. 6172023/
06.02.2024 el (Mv.9. (06)@) M. 10/2024/ax.
15.03.2024 o1 0.9, (96») Mo. 21/2024/cuy.

23012025 - &l 6aQels  sdB@d  Sd QoMY
@REMOMilemaum (SSQA) LMo emu@sdl muadalle) cileaisme.

fNigD.  CHEE OB NEHISHIRIW omefasay WoeeMmy & (@nud
00y elldon, esodlemos anw@d eaip WPC: No. 504/2025
esmionr 28.01.2025 alwaielesr alullmyow.

NIgD. CHEB 6OANEESOIRNM . M.S. ®Era® a3 621
WPC No. 3576/2025 eomieer 29.01.2025 alocioiea aflulmyoae.

fMNIgD. CHRB ONANCHISTIQIM @RAEEHS @IOOMITY 0@

. 0alyp WPC No. 2693/2025 eexmienl 29.01.2025 clocicdise

allulmgowe.

ooambyy & sleogsl wwogges 15.02.2025 eilodioiea
Wlag)osd/3401/2022-0g)o5 MTUAR @@,

aomeal

o600y & dewopsl adajor arwWle umm/ GrMWlgm summ

aslgle,  aflanesm  @osoaioDY Mo RiSla]l @0 aleoddwe (1) (@900

DODEOUOQI @I, QTR @peoeiotled Tuaadw aeoadw. (2), (3) DORYEUD
QD00 @RRILITTNM  @RCIBHUGUB mndql.ﬁam@m 31.03.2024 s caw. ol

B,

2).allallw $oeernEREIm @dlydle: alaooem @aoalotied @onnaul gl
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M@ BHEMHAANONBIEI OGNS AlEIDAUR0 (4) (@IE:0T0 BAQS BHdlE: D H100] S0EETNE
@oamomileeaucd Mudeeodlmd afieitme Vada] g, ayaim (1) avdgmed pemec
dHORQSE | @GRAEIODIM . UBDGOTI OEREOS @GR E0
A@NEIlEHTHBANIAUOOIS ezce?osrrg‘ A0 . GHOE .SONEEISTIVNM, adOBd, 6§
EHMSENA alEaBW. (5) Y@ (7) e AkUIMPOEEREGE CREHUSHGBOS @R UL
aidleuaswWlal @B AHSEEMOBIT 51220, HEMDEERISTI HOBEQOWIBR. - @RUE
sunm/ @pmullgm amm @slgle alonesn  wreoroDin®  @teoaull ddaelady
M@BHIYM@IOIMAT al@daBo (8) (oo eonl:u) & wlewogal, adn] WO
B BIB WBlatodue & aiglae. '

3).mBeod Weoeye allesaiwll videweauwly) 6ngd. ChoS OONNEMISTIYeS
aleoa®uee (5) @mad (7) aeewws aclwmpwssdd, on eanal@d  @udomiesom
MRISMBEes GrEBmAm, eeamle) & wlcwogal WWORQeS. WaddU cg)mﬂm
mm’lmsm’lgéo@;asngc 2l (1), ear pomealen aycuadWes alewoase 31.01.2023 -
eal KMMC/ KMPIMST aigsmagionl eraundles’ gadaes eowie amm/ @omuleo summ
Slgld  dlaneen - @ecociopiad Tun@aidal 5105.2025 aee ddala] oo
@RERIOTIG  adwsileamala) @reauey quadelesmaioy 31.03.2025 qee uawe
@RMNUAl 5JE1B06 G0 DOMNBAUIEMND.

4).woWle: aumm/ @RMNUWIGH® 6T BSkEle: . Mlaesm @PEIRIMTIG
auADSTIERM@E0RS ITWEeN]S Mgl GHOS AOANEENISTIRITE 20w 02iGlges
coHRTYMEOR ciiadwe (5) Qo (7) asees lWmP® @i TLAEHICnD
aldnemmiges «gep serysgle cadd ddcalals mvoadulmedcd arealem
@peoeIonilcd  mMadafasmaliay  MIMLes @i apmad] Madelne06mge
aleoadws (5) QO@ (7) AeeQse fMied 8eas tdosolges alulmposnud msafwd
QAMOTIEY. HOIMIG3 DOMEAUIDTTR.

(nUBEMQHS POMEAIM (d:0w@0)
af) Al afie Gaood a0aTlaal
laddlojmd e sdl

@RAIGHY BNOG CHOS, af)OEMIG:Bo. (@YRYEU H O MValDN0)
WA, eeai.w) & slewogad, Glaaimamagae
ag)eyo g.ﬂem)ogwcggmo@aeao (e0adilewy & slewogsd A L@ORHA Gesum)
W andld; ©ageud], @osmedloty AW@OBA, emelenay @aud & WoeHMEMY
elldloa; amemoete, e 0dleens - 673508,
W ©8.9)M.ajo.af)TV, A@ORNBEMEB aODMY, SO,
eHo¥leemnos- 673604.
. Alomy. all. 6@, WORAE, ERAEIEENIS WIHEMGMY eel). aldgad,
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Government of Kerala

Industries Department — Mining & Geology — Proceedings dated 31.03.2023 held at KMMC,
KMPIMST regarding excess/unauthorized mining complaints — Extension of deadline for
grievance redressal Adalat — Orders issued.

Department of Industries (A)

G.0O.(Rt) No. 18/2025/1D Thiruvananthapuram, Dated 28.02.2025
Ref:

1. G.O. (Rt) No. 61/2023/ID dated 25.08.2023

2. G.O. (Rt) No. 10/2024/ID dated 06.02.2024

3. G.O. (Rt) No. 21/2024/1D dated 15.03.2024

4. Petition dated 23.01.2025 submitted by General Secretary Cherukida Quarry Owners

Association (SSQA) to Government.

Judgment dated 28.01.2025 of Hon. High Court of Kerala in WPC No. 504/2025 filed

by M/s Nellikkunnum Granite and Crusher Pvt. Ltd., Kozhikode.

6. Judgment dated 29.01.2025 of Hon. High Court of Kerala in WPC No. 3576/2025
filed by Sri. M.S. Thankachan

7. Judgment dated 29.01.2025 of Hon. High Court of Kerala in WPC No. 2693/2025
filed by Arikkad Granites Pvt. Ltd.

8. Letter No. DMG/3401/2022-M5 dated 15.02.2025 of the Director of Mining &

Geology

'Lﬂ

ORDER

Based on the references cited (1), a Grievance Redressal Adalat was
previously conducted by the Department of Mining & Geology to address request
regarding excess/unauthorized mining. As per the existing order, the deadline for
submitting complaints to this Adalat was 31.03.2024.

2) The Cherukida Quarry Owners Association submitted a representation (Ref.
4) requesting extension of the deadline of the Adalat citing various reasons. Since the
petitioners in the Writ Petitions mentioned in references (5) to (7) have sought
consideration of their applications in the Adalat, and in light of the High Court
Judgments and the recommendation from the Director of Mining & Geology (Ref. 8),
the Government has decided to extend the deadline for the Adalat.

3) The Government has examined the matter in detail. Having
considered the judgments of the Hon'ble Kerala High Court in reference
(5) to (7), the request of the organizations working in this field, the  _
recommendation of the Director of Mining & Geology and subject to the
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(i6)

provisions of the order in reference (1), the time limit of the Excess
Mining/lllegal Mining Dues Settlemert prior to the amendment in the
KMMC/KMPIMST Rules dated 31.01.2023 is extended up to 31.05.2025 and
time for filing application is allowed up to 31.03.2025

4) As per the Judgments of Hon’ble Court refer 5 to 7, all application before
the Government regarding the consideration of illicit /excess mining can be
considered in the Adalat up to the aforementioned date. Hence the Judgement referred
5 to 7 have been complied. ’

By Order of the Governor,
Sd/- A.P.M. Mohammed Hanish
Principal Secretary

The Adovocate General, Kerala, Ernamkualam

The Director, Department of Mining & Geology, Thiruvananthapuram

All the Geologist (through Director, Department of Mining & Geology)

Sri. Hameed Cheruveri, Mg. Director Nellikkunnum Crushe & Granites Ltd, Maruthonkara,
Kozhikode, 673508

Sri. M.S. Thankachan, Mathalikkunnel House, Koodaranji, Kozhikode — 673604

Sri. Niyas V K, Director, Arikkod Granites Pvi. Ltd., Kavannur P.O., Malappuram- 673639
Principal Accountant General (Audit/ A&E) Kerala, Thiruvananthapuram

Information & Public Relations Department (Web & New Media)

Stock File/Office Copy

Copy to:

PS - Honourable Industries Minister
PA- Principal Secretary

CA- Additional Secretary
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL
(SOUTHERN ZONE BENCH, CHENNAI)

ORIGINAL APPLICATION No.73 OF
2023 (SZ)

IN THE MATTER OF:

Balan C.K. Kerala.
...Applicant
V. '
- Union of India,
Rep. by its Secretary,
MoEF & CC, New Delhi and Ors.
...Respondents

REPORT FILED BY DISTRICT
GEOLOGIST,KOZHIKODE

/20 RESPONDENT

E.K. KUMARESAN,

Standing Counsel for Government
‘of kerala

No.6, Indian Chambers (SICCI)

Annex Building, Ground Floor,

Esplanade, Chennai - 600 108.
Cell No: 95974 35955
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WP(C) No.32377/2025 1/3 Order Date : 27-08-2025

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR.JUSTICE C. JAYACHANDRAN

Wednesday, the 27" day of August 2025 / 5th Bhadra, 1947

WP(C) NO. 32377 OF 2025

PETITIONER(S):

M/S. GEO ENTERPRISES IYYAD P.0., KOZHIKODE- REPRESENTED BY ITS
MANAGING PARTNER SMT. E. INDIRA, PIN-673574

RESPONDENT (s) :

1. THE STATE OF KERALA REPRESENTED BY ITS CHIEF SECRETARY, GOVERNMENT
SECRETARIAT, THIRUVANANTHAPURAM, PIN-695001

2. THE GEOLOGIST DISTRICT OFFICE, DEPARTMENT OF MINING AND GEOLOGY,
CIVIL STATION, KOZHIKODE, PIN-673020

Writ Petition (Civil) praying inter alia that in the circumstances
stated in the affidavit filed along with the WP(C) the High Court be
pleased to stay Exts.P13 and P14 and all proceedings pursuant thereto,
pending disposal of the Writ Petitien.

This petition coming on - for orders upon perusing the petition and
the affidavit filed in support of WP(C) and upon hearing the arguments of
M/S. ENOCH DAVID SIMON JOEL, S. SREEDEV, RONY JOSE, LEO LUKOSE, KAROL
MATHEWS SEBASTIAN ALENCHERRY, ‘DERICK MATHAI /SAJI, KARAN SCARIA ABRAHAM &
ITTOOP JOY THATTIL, Advocates for the petitioner, the court passed the
following:
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WP(C) No.32377/2025 2/3 Order Date : 27-08-2025

C. JAYACHANDRAN, 1J.

Dated, this the 27" day of August, 2025

ORDER

It has been pointed out by the learned counsel for
the petitioner that the issue raised regarding the
power of the respondents to initiate demand, alleging
illegal mining prior to 2019, has been heard and
reserved for judgment-—hy-_another Bench. Interim
orders staying the /implementation of the demand are

also being issued, evidenced from Exts.Pl16 and 17.

In the circumstances, the *petitioner is also entitled
to similar treatment. Accordingly, Exts.P13 and P14
will stand stayed for a period of two months, on
condition that the petitioner pays 1/10th of the
amount demanded vide Ext.P1l4 within a period of one

month from today.

Post on 29/9/2025.

Sd/ -
C. JAYACHANDRAN
ska JUDGE
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WP(C) No.32377/2025

3/3 Order Date : 27-08-2025

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

P1

P2

P3

P4

P5

P6

P7

P8

P9

P10

P11

P12

P13

P14

P15

P16

P17

APPENDIX OF WP(C) 32377/2025

TRUE COPY OF THE LAND TAX RECEIPT DATED 25.04.2025
ISSUED BY THE VILLAGE OFFICER, SIVAPURAM VILLAGE.

TRUE COPY OF THE QUARRYING LEASE DATED 15.07.1988 VALID
TILL 14.07.2000 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING LEASE DATED 30.01.1995 VALID
TILL 29.01.2007 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING LEASE DATED 19.04.2010 VALID
TILL 18.04.2022 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING PERMIT DATED 17.12.1986
ISSUED TO SRI. MADHAVAN NAIR.

TRUE COPY OF THE JUDGMENT DATED 18.12.2017 IN WP(C) NO.
21713/2017 ON THE FILES OF THIS HON’BLE COURT.

TRUE COPY OF THE ORDER DATED 28.11.2023 IN 0.A 73/2023
ON THE FILES OF THE NATIONAL GREEN TRIBUNAL (SZ).

TRUE COPY OF THE SHOW CAUSE NOTICE DATED 20.03.2025
BEARING NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE REPLY DATED 23.04.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

TRUE COPY OF G.0 (MS). NO. 61/2023/ID DTD. 25.08.2023
ISSUED BY THE 1ST RESPONDENT.

TRUE COPY OF THE LETTER DATED 29.03.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

TRUE COPY OF THE ORDER DATED 03.06.2025 BEARING NO.
14/2025-26/D0K0Z-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE ORDER DATED 12.06.2025 BEARING NO.
15/2025-26/D0K0Z-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE DEMAND NOTICE DATED 30.07.2025 BEARING
NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND RESPONDENT.

TRUE COPY OF THE KERALA MINERALS (VESTING OF RIGHTS)
ACT, 2021.

TRUE COPY OF THE INTERIM ORDER DATED 16.10.2023 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.

TRUE COPY OF THE INTERIM ORDER DATED 14.02.2025 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.
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WP(C) No.32377/2025 1/3 Order Date : 12-03-2026

IN THE HIGH COURT OF KERALA AT ERNAKULAM
PRESENT
THE HONOURABLE MR.JUSTICE C. JAYACHANDRAN

Thursday, the 12 day of March 2026 / 21st Phalguna, 1947

WP(C) NO. 32377 OF 2025

PETITIONER:

M/S. GEO ENTERPRISES, IYYAD P.0., KOZHIKODE, REPRESENTED BY ITS
MANAGING PARTNER SMT. E. INDIRA, PIN-673574.

RESPONDENTS :

1. THE STATE OF KERALA, REPRESENTED BY ITS CHIEF SECRETARY, GOVERNMENT
SECRETARIAT, THIRUVANANTHAPURAM, PIN-695001.

2. THE GEOLOGIST, DISTRICT OFFICE, DEPARTMENT OF MINING AND GEOLOGY,
CIVIL STATION, KOZHIKODE, PIN-673020.

3. BALAN C.K., S/0. APPU, CHETTIYAN KANDIYIL HOUSE, EYYAD P.O.,
UNNIKULAM, KOZHIKODE, (SOUGHT TO BE IMPLEADED).

Writ Petition (Civil) praying inter alia that in the circumstances
stated in the affidavit filed aleng with the WP(C) the High Court be
pleased to stay Exts.P13 and P14 and all _proceedings pursuant thereto,
pending disposal of the Writ Petition.

This Petition again coming on for orders upon perusing the petition
and the affidavit filed in support of WP(C) and this Court's order dated
13/02/2026 and upon hearing the arguments.-of M/S. ENOCH DAVID SIMON JOEL,
S. SREEDEV, RONY JOSE, LEO LUKOSE, KAROL MATHEWS SEBASTIAN ALENCHERRY,
DERICK MATHAI SAJI, KARAN SCARIA ABRAHAM & ITTOOP JOY THATTIL, Advocates
for the petitioner and of M/S. MUHAMMED RIFA P.M. & ABDUL HADI M.P.,
Advocates for R3, the court passed the following:
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WP(C) No.32377/2025 2/3 Order Date : 12-03-2026

C.JAYACHANDRAN, J.

Dated this the 12th day of March, 2026

ORDER

I.A.N0.1/2026

This application 1is allowed. Registry will <carry out

impleadment.

W.P.(C)

Additional pleadings, if vany, to be filed by the impleaded

respondent.

Post on 28.05.2026. Interim Order is extended till then.
Sd/ -

C. JAYACHANDRAN
JUDGE

SAS
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WP(C) No.32377/2025

3/3 Order Date : 12-03-2026

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

Exhibit

R3(a)

R1(b)

P1

P2

P3

P4

P5

P6

P7

P8

P9

P10

P11

P12

P13

P14

P15

P16

P17

APPENDIX OF WP(C) 32377/2025

TRUE COPY OF THE STOP MEMO AGAINST THE PETITIONER
BEARING REFERENCE NO. SIA/KL/MIN/127262/2019,
1861/EC4/2019/SEIAA

TRUE COPY OF THE ORDER OF THE NATIONAL GREEN TRIBUNAL
(SZ) -CHENNAI IN OA 73/2023 DATED 11-08-2025

TRUE COPY OF THE LAND TAX RECEIPT DATED 25.04.2025
ISSUED BY THE VILLAGE OFFICER, SIVAPURAM VILLAGE.

TRUE COPY OF THE QUARRYING LEASE DATED 15.07.1988 VALID
TILL 14.07.2000 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING LEASE DATED 30.01.1995 VALID
TILL 29.01.2007 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING LEASE DATED 19.04.2010 VALID
TILL 18.04.2022 ISSUED TO THE PETITIONER.

TRUE COPY OF THE QUARRYING PERMIT DATED 17.12.1986
ISSUED TO SRI. MADHAVAN NAIR.

TRUE COPY OF THE JUDGMENT DATED 18.12.2017 IN WP(C) NO.
21713/2017 ON THE FILES OF THIS HON’BLE COURT.

TRUE COPY OF THE ORDER DATED 28.11.2023 IN O0.A 73/2023
ON THE FILES OF THE NATIONAL GREEN TRIBUNAL (SZ).

TRUE COPY OF THE SHOW CAUSE NOTICE DATED 20.03.2025
BEARING NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE REPLY DATED 23.04.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

TRUE COPY OF G.0 (MS). NO. 61/2023/ID DTD. 25.08.2023
ISSUED BY THE 1ST RESPONDENT.

TRUE COPY OF THE LETTER DATED 29.03.2025 SUBMITTED BY
THE PETITIONER BEFORE THE 2ND RESPONDENT.

TRUE COPY OF THE ORDER DATED 03.06.2025 BEARING NO.
14/2025-26/DOK0Z-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE ORDER DATED 12.06.2025 BEARING NO.
15/2025-26/D0OK0Z-DMG/96/2023-M ISSUED BY THE 2ND
RESPONDENT.

TRUE COPY OF THE DEMAND NOTICE DATED 30.07.2025 BEARING
NO. DOKOZ-DMG/96/2023-M ISSUED BY THE 2ND RESPONDENT.

TRUE COPY OF THE KERALA MINERALS (VESTING OF RIGHTS)
ACT, 2021.

TRUE COPY OF THE INTERIM ORDER DATED 16.10.2023 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.

TRUE COPY OF THE INTERIM ORDER DATED 14.02.2025 IN
WP(C) NO. 14425/2023 ON THE FILES OF THIS HON’BLE
COURT.
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